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Judgement

Shree Chandrashekhar, J.&mdash;Prayer in the writ petition is, for a direction for
promotion to the post of Assistant Engineers (Mechanical) with all consequential
benefits.

2. Heard.

3. The learned counsel for the petitioners submits that similarly situated persons
have been granted promotion to the post of Assistant Engineers (Mechanical)
whereas, the petitioner''s case remained pending on account of enquiry by
Central Bureau of Investigation into the appointments made during the year,
2007.

4. The petitioners have filed a supplementary-affidavit bringing on record a copy
of order dated 20.10.2016, whereby services of some of the petitioners have
been confirmed with effect from 20.11.2010.

5. The stand taken during the course of argument is that some of the Junior
Engineers appointed in the year 2007 have been granted promotion to the post
of Assistant Engineers (Mechanical), however, I find that the case of the
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petitioners stand on different footing. It is an admitted position that the
petitioners" appointment was under cloud and there was an enquiry by the
Central Bureau of Investigation. In the counter-affidavit filed by the respondent-
State, a stand has been taken that the petitioners" services were not regularised
and therefore, they were not considered for promotion. In view of order dated
20.10.2016, some of the petitioners, now, have become eligible for consideration
for promotion to the post of Junior Engineers.

6. Accordingly, it is ordered that promotion to all 2007-appointment Junior
Engineers shall be considered together, in accordance with law, however, subject
to the just exceptions.

7. The writ petition stands allowed, to the aforesaid extent. Writ allowed.
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